CEMTRAL ADMInISTRATIVE TRIBUNAL
FHINCIFPAL SEMCH,NEY DELRI
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New Delhi, This thelyh Day of November 1904
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Hon'ble Shri Justiee §,C.Mathur,lhairman

Hon'ble Shri P,T.Thiruvengacam,llenber(Aj) ,

ftrs Rsj Kumaril
R/n 20/2(Flats), West Patel Nagar
Mew Gelhi, ) c..P2etitinner

By Shri R L Bhrhawen, fAdvocate
Uersus

Ciresctor of Education

N 0lc Secratarait
Uelhi,
" By Mrs, Avnish Ahlawat, Advocate
ORDER

Hon'ble Shri P,T,Thiruvengadam,Member(A)

1. The petitioner was a Junipr Craft Teacher
in the scale of Rs,425-640, Some percentage of
Junior Craft Teachers .uere giﬁcn the selaction
grade of Rs,600«750, The next promoticnal grade
- for Juniar-Eraft Teachers is Senior Craft Teachers
in thelgrade of Rs,440-750. The selection grade
for Senior Craft Teachers carried the psy scale
of Rs,740-880., The poshﬁjunior Craft Teachers
wvers ngraded ant merged with the cadre of
Senior Craft Teachers with effect from 5.9,81.
The pstitioner was awardec selection grade of
Rs,600-750 in the cadre of JUHior Craft tacher ‘
with effect fram 1,1.73 based on the orders
passec by this Tribupal on 31.8.87. The petitioner
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was nat satisfied with this and filed OA 2403/89
claiming thet she was entitled to the higher s&laction.
grade of Rs,740-880 with effect From 5.9.81, the
date on which the Junior Craft Teachers uere upgTaded
and hepged with the cadre of Senior Craft‘Teéchersf
Her.-.argument was that the selsction grace of
Rs,600-750 was aﬁpiicable uith roference to
Juhic; Craft Teachers and uwiththe upgradation
of the pay scele of the Junior Lraft Teachers
with effect from 5.9.81 the éslactionfgr@da
A  of Rs.600=750 should automatically be ;pigded
/ in the higher selection grede of Re,740-880
% . &S aﬁplicable to Senior Craft Teaéhers. This
OA was disposed of by an order dated 11.5.94
wherein it was held that the-petitioner cannot
automatically get the selection grade of Senior

Craft Teacher
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as e conseguence of upgradation
dF fhe-cadre of Jphiqr Craft Teachers,:
2...‘ This Review Petition has been Filéd for
o _ Aneviédinglth@ above orders of 11.5.894, The
main prayer in this Reviey Fetition is that the
applicent_should.be allowed the selection, .
- o grade in Rs,740-880 with effect from 1.4.82,
| The significance of 1;4,82 Eas been axplgined'
by referring to the sanction:lettaer. of 5.1.84
(Annexur= B to the @ﬁd'uid@ which 4 posts in
the Junior scale Seiection'gradetﬁs.600?758)
were upgraded to senior scale selection grade
(33.740-880) with ®ffsct from 1.4;82. In sffect f
this is & fresh relief which is now being-ﬁlaimed
and which is:différént'frnﬁ what was claimed in
the DA. The Review Petition is thus not

> maintainable. Apart from this the allegation
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that senction letter of $.1,84 uhich had élrsady
been produced &8 part of the applicstion in the
CA hed not been'takiﬁ into account &t the time
of the dispesal cannct be the ground for filing
the Review Petition, Repeatedly in'therorder of
11.5,94 it has besn mentioned that the-petitioner .
cannot claim the pay scale attécﬁqd to the sgl@ction
grade Senior Craft Teachérs, The sanction latter
of %98& mentions that the selsction grade posts
in junior scele(Rs.600-750} ars upgraded to
selection grade posts in senior scales{Rs,740-880).
3. In the c;rcumstanécs, the Révieu'appiiéation
is totally misconcieved and has been filed without
any ta sis, Qcccrdingly the Review Petition is
diemissed and costs awared to the respontients
which sre gquantified at Rs.SDU/—CRQp@eS five

hundred only).
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